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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN

ZONE BRANCH AT PUNE

APPEAL NO. 18 OF 2O2O

ABHIIIT PRABHUDESAI APPELLANT

V/S

GSPCB & ANR. RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 2. MORMUGAO PORT

TRUST

The Respondent No. 2 herein most respectfully states and

submits as follows :

At the outset, it is respectfully submitted that the

fudgment dated 15/70/2019 passed by the Tribunal in

Appeal No. a/2078/WATER is a well reasoned judgment

after consideration of all relevant aspects and material on

record and does not suffer from any legal infirmity. As

such, this Tribunal should be pleased not to interfere with

the said ludgment in appeal under Section 16 ofthe NGT

Act, 2010. The Appeal deserved to be dismissed in limine.

The Tribunal , in its Judgment dated 15/10/2019, after

analyzing the material on record as also the statutory

provisions, has rightly and correctly arrived at the
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following findings and/or conclusions while dismissing

the appeal filed by the Appellant herein :

Consent to Operate dated 5.4.2018 which is valid upto

the amendment dated 18.7.2018 that too at this belated

stage"

was constructed between the years 1976 to 1978 and as

such the EIA Notification, 2006 has no application to the

said Berth No. 9"

"Para L4 : The impugned amendment dated 18.7.2018

does not refer to handling of any coal/coke at the Berth

No. 9 and as such, various averments, submissions and

present appeal as regards coal or coke handling, are

irrelevant and not at all applicable"

"Para 15 : The Appellant has not made out any grounds

as to why the Amendment dated \8.7 .2078 is contrary to

the Water Act,7974 and/or whether the said Amendment

dated 18.7.2018 violates any provisions of the said Water

Act, 1974. The Appellant has not placed anything on

"Para 12: There is no challenge to the original renewal of

11.11.2019. The Appellant has selectively challenged only

"Para 13 : Admittedly, the Berth no. 9 at Mormugao Port

documentation made and relied on by the Appellant in the

wy
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record to show any pollution at the said Berth No. 9 of the

Mormugao Port beyond the permissible limits. The record

reveals that the Respondent No. 1 which is a Statutory

Body under the Water Act, 1974, after taking into

consideration the relevant facts, has issued the impugned

Amendment dated 18.7.20 18"

"Para 16 : The allegation of alleged pollution due to

activities at Berth No. 9 is without any basis as it is not

supported by any reliable scientific data. The Appellant

has not produced any technical report to demonstrate

that there is pollution caused on account of the activities

at the Berth No. 9"

"Para 16 : It bears mentioning that the Board has not

granted Consent to Operate for handling coal at the said

Berth No. 9"

3 It is respectfully submitted that all these findings and/or

conclusions of the Tribunal cannot be faulted with and do

not suffer from any legal infirmity, for interference in

appeal under Section 16 ofthe NGT Act, 2010

This Respondent shall rely on all the pleadings and

documents on record of the file of the Tribunal in the said

Appeal No. 4/2018/WATER.
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5 The challenge in the said Appeal No. 412078/WATER was

to the Amendment dated 18/07 /2018 amending the

renewal of Consentto Operate dated05/04/2018, which

was valid upto 77/17/2019. True copies of the

Amendment dated 18/07 /2018 and Consent dated

05/04/2018 are hereto annexed and marked'jI]XHIBIT

R1COLLY".

6 It is most pertinent to note that the Goa State Pollution

Control Board has granted a Renewal to Consent dated

30107/2020 for the said Berth No. 9 at Mormugao Port,

which is valid till L7/11/2024, a true copy whereof is(

hereto annexed and marked "EXHIBIT R2".

This Respondent respectfully submits that the Impugned

Judgment of the Tribunal dated 15 /10 /2019 does not call

for any interference and, as such, this Hon'ble Tribunal

should be pleased to dismiss the present Appeal with

exemplary costs.
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Dated: zz aq 2n"-l

Place : GOA.

"A
MR. RAJAN I. NAIK

(duly constituted attorney of Respondent No. 2)
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VERIFICATION

I, Mr. Rajan J. Naik, major in age, residing at Bambolim, Goa,

Law Officer Gr. I and duly constituted attorney of the Respondent No. 2

abovenamed say that the statements of facts made in the Reply are on the

basis of information derived from records to which I have access and

submissions made therein are on the basis of legal advice which I believe

to be true.

Vasco-da-Gama, Goa

-

[MR. RAJAN ]. NArK)

Execrted
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Vascc.rr,r..Gir;''i-r, Goa-403 602 -
lt'loit I . ,

Dai;- :

Reg. Nc.

Adv. Surajkumar N- NaIK
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36, Cr.'''urro Ftoor, Apna illZef adg.,
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'gi+hAlT' Rl CoLL

GOA STATE POLLUTTON CONTROL BOARD' .ilqilw-lgy1"T-ftTurrira
(An lSo 9001'2008 Certifled Board)

Phonc Nos : gi{92-2438562, 2{3E52E
2438563. 2ir38SsO

T.l / F.x t{o.: 0632-2439529

Em.ll ld't ;

flmbar sacitttty, GsPcB ' m'{tpcb eo'@alc ln

inJ."nt m gngtnttt, GsPcB ' "{tPcb 
go'@nk ln

;hndrt. GsPcB ' rcl.ntltt{'Pcb gr,tonb ln

[.i'lrw ingr^r.r, csPcB ' "t*lPcboo'enk 
ln

At.t Ltr OfiG't GSPCB ' 'lcgtPcb'gto!€nlc'lti

-

r^-.^,
:L-,,\t7z

Sub: Parriat modification in the Cons€nt ro Operate under section 25/26 of the. w^tcr
(Prevcntion and Control of Pollution) eci, Plq and under section 2l of the Air
(Prevention and Control of Pollurion) Acr, l98l and Authorization under Rule 5 o[ the

Hazardous order issued to M/s, Mormugao Port Trust (Berrh No.9)

Ref:-l) Renewal of Consent to Operate under the Water Act & Air Act and Authorization under

The Hazardous Waste order beari ng no.5t2556/04-PCB/40 t 3 dated 05lM/2018.

No.5/2556/6-PCs7 1-z cL{ 6-Io c> oarc-lSrctnon
AMMENDEMENT

In partial modification in Consent to Operate under section 25126 of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 2l of the Air
(Prevention and Control of Pollution) Act, l98l and Authorization under Rule 5 ot'the
Hazardous order issued to l"{/s. M/s. Mormugeo Port Trust( Berth No,9) the serial
no.2 ofthe said order referred at (l ) above may be read as follows:-

2. This Consent to te and Authorization is valid for the manufacture of :

uali
lr .00 MMT

0.5 MMT

n.50 MMT
_l

All other condilions mentioned in the Renewal of Consent to Operate under the War,:r
Act 8nd Air Act and Authorization under the Hazardous Waste cited at serial n.. (I) ubore.
remain unchanged

Hazardous waste generated during the process, ifany. shall be strictly disposed as pcr rh,j
Hazardous and Other Waites (Management and Transboundry Movement) Iirl.s. :oto. 

- -

DescriptionSr.No.
Dry Bulk cargo such as orcs and minerals o

types .including iron ore ,lime stone gypsum

,bauxite ,manganese ,fertilizer and fertilizer raw

fall

material elcriver sand wood chi

I

Break Bulk Cargo such as g

finished steel products,conlainers,bentonite
ranite ,all types of

cement and fertilizers

)

Total

Dempo Towen, ler Ftoor, EDC Patto Plaza, P.naji. Goa 403 001

V-/
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-,
To,

HlH.ffil:]ffi?fr :::']::;"'l*,"
(Levlnson J. Martins)

Member Secretary
Goa State Pollution Control Board

Typed by Checked by
-s
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-coA r'{gr#Sl$ggH' B oA R D

(An tSO gOOf 'ZOOS Certified Bo"td) 
=..r,0', '

Flhonc Noc : el 82-213E567' 243E52E

2/8s563, 2€t55O

T.t, Fn !lo. : 0S3:t'2438528

No. 52556/04-rc8/ C t ^ Q o I )

a.ll i Gr:i atrll
lft,rr.q,r,r ?otf Truf
LG-; fr{-r '.' C-rfrci

Ic,nb.t Sactrt ry, 6SPCB ' m'{tPcb'gprenlc ln

trorurnt Engtnorr, OSPCB 'c'{!Pcb go'@nlc ln

licl.ntlat, GSPCE '.cl.nd't{tpcb Cot@nlc ln

i;.t Eny Ergh..t, csPcB '..''!rPeb gotenlc'h

A..l- 1r, O{trc.r. GSPCE'.lo'gt9cb'go'@nlc'ln

ff

#1!rt
Dare: f\l l0l l

Rlrcfll of Co[3GrJ lo. Oo=eErt!: gldc,r Edion 2526 of the Wrter (Prevention & Control ot I,ulurirnt
tct lg7{ & uodcr Sccdon ?I of ttc Air Sreventlon & Control ofPollutioa) Act. IgIl

[To bc referrcd ea Wrter Act, AiF Acf rcrpcctively]

RENEWAL OF CONSENT TO OPERATE is hereby granred ro:

(D
lws. MORMUGAO PORT TRUST

BERIII NO.9

@cprcscltcd by Ms. Llceyrmma l|. Mrthew)
(l,rrye Sceh Industry)

O{rrc! rl b Cf,., f{ir.? (Rcd C.tcAory)
.{ r iT!
'-.. r. PYD t; llqlts *',fffiUt?stcerJlo'3r,

' Ecedlrod Sadi, Vrsco da Grma,
Moruugro - Goa

Locatcd in tte area dcclared under thc provisions of thc watcr Ac! Air Act, subjecr ro rhc prov ir,,,r r, {,r ir,! \.1and thc Rurcs and the ordcrc thar may L made further and suuject io rtre foitor*ing t".r, ui,r 
";;;;;,,,,,.

This Renewal ofconscnt to oDcralc is-issued- in slpcrsession ofthe earlier consent orders issuerj videorder No.5D55o(x- rcB/ct-i E t 7 dt: 2ijoi noti-[,-i r-ta' ii. r rtriool g.

I

q
This Renewal ofConscnt too is valid for the manufacture of;

J

o
0.5 KLI)

I e ^vt page

;)
I ofl

Sr. No
I Iroa Ore 11.50 MT/annu m2, uctioned Iron oltE-e Ar epproved by Srare

Goverament

O.mpo Tow.r, lrt Floor, EDC Petlo Phza, Panall, Goe 413 001

TIE driry qu$tity of domcstic cffrucnr E.m thc factory crafl not excced

S"" ?

'ffi\,"'
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Mprop€rlydcsignedseptictank8nddischur!gd(|lllilndli,lPcrcolEtion through sosk pit of ldequat" ,i* *irj,l'^ ,i'. rl"o!-pr..i."r.
(iii) fte unlt should GDpty $ptlc trtrk and lork pil pertodlcruy tbrough nighi soil lankrn l,r satt

otsporal and rubmlt the coples of the rcceipts to th6 Board on regular bisis.

(iv) A good house-kceping shall be mainrained within thc factory premises. A[ pipr;.,. \,rti!\ .i, , rr.,
shall be maintained in.leak-proof condition. Floor washings shall be mainuirred ru rlrc etllucrrr
collection system only and shall not be allowed to find way in open areas.

(v) Non.Hrza rdous Solid W te:
All thc solid wasrcs arising in 0re premises shall be properly clasiified and disposed off to the
satisfaction ofthc Board by:

o

?

Thc total shall be and treated as follows:

To be com
OR To be disp$sed
to Village
Pancha 'al1

To be disposed r<r

authorized recyclcr
registered N irh
GSPCB OR Lpcal
authori

(D The unit shall takc adequal€ measutts for control of noise levels tom its own sourges within rhe premises
IN of noise. The limits are as follows

Limits in dB-(4II.eC
Night time

40
Day time is reckone.d between 6 a.m. to l0 p.m. and night timets reckoned betvveen l0 p.rrr

4.

tr) ().t.il')

(iD Adequstc mitigation measures shall b€ taken to control emissions ofSO
shall achieve follow Ambient Air standards:ti

2. NO\. l'Nl. .. l{\t'\l

ID

rn

40 m

t)l

50

24 hours

(Lcvlnron J. a rtins)
Member Secretr n

Goa State Poltution ('onrrol llurrru

Sr. no. Type of segregated solid
waste

Quantity
I

Disposal

I Bio degradable wasrc

2 Non bio - degradible
wast€

Cotegory of /tra/ Znne

lndustrial AIea
Commercial Area
Residential Area 55 45 I

Silence Zone

9or Not to Excced Annual A
Not to Exc€ed hours
Not to Excced Annual A

80 m
PM Not to Excccd

Not to Excecd hours
Not to Excced Annual A

I

40
rn

Not to Excced

Page 2 of{

--

500Kgdmonrhs-

l000Kgfl\4onth .

Day time I
75 70
65 55

50

W
6o Pgl m-

Bry' m'
6(
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t

Annual arithmctic mean of minimum 104 mcasurcmcnts in a ycar at a Particular site oken tw ice a

wcck 24 hourly ar uniform intcrvals.
24 hourly;d'E h;ly 

";'0;'iorritJ'monitonU 
vatues, Es EppticEblc, shall bc coniplicd with 98olo of rhe

umein"yo"t.iil-"ri,"ir.",'trr.i.ii;-;d;il,"il.'brt not on trvo soniecutive davs of
monioring i i

The Unlt shell crrry out Arblclt Air Qudity Montlorlng onoe every moDth flom s lsboratory
rccogulzod by MOiIF undcr tDc Envlronucot Protectlon Act, 1985 aDd the feporl shnuld be

(iiD

(ii)

(iii)

,r

(iv)

(v)

(vi)

5. CENEBAIIEOIDIXI9NS:
l(i) Thc unit shall not changc o, slter the quantity, quslity of discharge. lenrperoluN ,,, llr\ Jr :. I i

cfflucnt/ emission or haz:rdous wastes or control equipments provided fbr without prcvit,U:, lxrDr\\t, )r'r (,1

thc Bosd.

The unit shall provide facility for collection of samples of efftuent, air emlissions ulA tg-rAor. wastes to
theBoard staff. ;i i
An applicatior in prescrilcd form along with the prcscribed f"es foi renewii ofj Consenr shall be
*bmitted at lgast 60 days befor-e the expiry of validity of this Consenl An appf lcatfon tbr renewal of
consent submittcd aftcr expiry of thc validity shall accompany with penalty of sb%iof ine Consent fees in
addition to the prcscribod consenr fecs. i- ii i

Tlc Board shalt be forthwith informed of any accident or unfortseen event invoifini discharge ol an1poisonous, noxious or polluting matter into a foeam or wolt or onlanO or into the *r,.ript.,:.. .,1,...rr, ,',
such discharge water/ air is being polluted

Thh Consent to.Operate is grantcd lvithout any prejudice to any olthe permissio4(s1 rc(luir.s(l ur(l!r. .rr.hw, by laws and regulations in forcc. 
-' i'rv rvr'rrrJJ'u4rJ' r!\ltrrrs(r Lrrr

This Coasent docs not entitle thc parfy to commence activities until
as rcquired undcr thc relevant saturcs arc obtainea Uy tfre ffianamatt€E srising out of thc Air Act and Water Act only

(r,,) 
I.*!T{. f serves the right to amend oradd any conditions in this conscnt andon fic applicanr

and unless all the
this Consent to 0

olher l)crnt irrirrnr,
ptrate is contined to

same shall be binding

,l (viii) Thc unit strall zubmit to this offrce- rhe Fnvi-.6Aii-r c.-.--
""dr,s'-op.ililiru;;UttsTff;Hl?'JrfiHil3'jf,fl*t*.port iD Form v,roritrre Financiaryear
envmnmcnr lnotccffi ii"-'t A;;dril ffi;,ffi: as per the provisioris of the ru le r q oi tr,"

(ir) Reliabb flow metcr shall bc installcd ro maintain rccord of u 
I

dav' fic records so.uinruinra sr,arr u" maae ura;,;;;'#Y lnsumption/wa*b waler genL'ruion pcr: Board officials whentrcr r,..1,,,,, 
ro' 

H,s1,t1ffi,*:trT""',iilffi,,,#H:#l,Jr.ffidj comprainrs rer;eive,r b1 rhr
: uoard & monitoring canieri br

Page 3 of4

(l,er, inson J. Martios)

Goa s."rc *rrr,HtT;ffl1:fl
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'''Thc unit slrall submit the details ofthc Public Liability Insurance Policy unrler thc Pl.l A(r levr r. ltr(
Boad ofiicc as applicable..

(tii) -She unit shall submit retums for disposal of batteries under thc Baneries (Managc nrient & I lunrllurg I

Rutes 201 I, if applioable.

(xiii) Thc unit strsll submit retums for disposal of c - waste under the E- Waste
Rules 2016, if applicable.

iir
i""-1-j

& Transboundry)

ent &(xiv) The unit slrall submit retums for disposal of plastic waste under the Plastic Wasle (
Tranboundry) Rules 2016, if applicable.

To,
IW& MORMUGAo FORT TRUST (BERTH NO.9),
CJo. Mr. Lkeyammr A. Mrthew,
ChiefEngineer'
Mormugso Port Trust,
Heedlaod Sadr, Vasco de Gama,

lMormu8eo 
- Goa

Copy tor I Accounts Section
2 Concerned File
3 Guard File

Receivcd Consent fee of: The IrvestEetrt of the unit is Rs. 4.40 ks

17

tl
(Levinson J. Martins)

Member Seoietary
Goa State Pollution Conirol Board

NEFT no. Amount Date lr
3022001827 Rs.44,000/- (Ak & Waer Consent fees) 0t /t tn

Verified byTyped by

.f" \tQ.AA"*\'-

Page 4 of4
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€-r(tH gtT R2-

GOA STATE POLLUTION CONTROL BOARD
effc rr."q rryt ft{i*sr risa

(An ISO 9001-2015,.1SO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos I 0832- 24O77OO,
2407701 ,2407702

Tel/Fax No: 0832- 2407700

No. I 2/201 9-PCB/3 I 5E02/R0002606

coa

r-llr-Etat/

Email lds:
Chairman, GSPCB, chairman-osocb.ooa@nic.in
Member Sesetary, GSPCB, ms-osocb.ooa@nic.in
Environment Engneer, GSPCB, ee-qsDcb.qoa(Onic. in
Scientist, GSPCB, scientist-ospcb.ooa@nic.in
Offi ce, ooapcb@qsDcb.in

Date:30/01/2020

[To be referred as Water Act, Air Act respectivelyl

RENEWAL OF CONSENT TO OPERATE is hereby granted to:

M/s. MORMUGAO PORT TRUST
BERTH NO.9

(Represented by Shri. Guruprasad Rai)
(Large Scale Industry)

(Red Category)

Chalta No.l ofPT Sheet No.3l,
Mormugao Port Trust,

Headland Sada, Vasco da Gama,
Mormugao - Goa

Located in the area declared under the provisions ofthe Water Act, Air Act, subject to the provisions ofthe Act

and the Rules and the Orders that may be made further and subject to the following terms and conditions:

l. This Renewal ofConsent to operate is issued in supersession ofthe earlier Consent Orders issued vide

Order No.5/2556/04-PCB/CI-4013 dt: 05/04/2018 is valid up to tlnt 0zl.

2. This Renewal ofconsent to o e is valid for the manufacture of:
uantinDescriSr. No

I l.00MTDry Bulk cargo such as E auct
minerals of all types, including iron ore, linle
stone gypsum. bauxite, manganese' fertilizer
and fertilizer raw material, river sand, wood

ioned ores and

chi etc

I

O.5MMTBreak Bulf cargo such as granite, a

fnished steel products. containels' bentonite,

cement and fertilizers

ll tvpes of

ba

2.

I1.5MMTTotal

Near Pilerne lndustrial Estate' opp'- Saligao Seminary' Saligao-Bardez

Page I of5

Goa-4035'11

Renewal of Consent to Ooerate under Section 25126 of the Water (Prevention & Control of Pollution)
Act. 1974 & under Section 2l of the Air {Prevention & Control of Pollution) Act, l98l and under Section
2l of the Air (Prevention & Control ofPollution) Act. l98l
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I3

Annual arithmetic me
week 24 hourly at uni

BE

an of minimum 104
form intervals.

I EI) R A

measurements in a year at a particular site taken twice a

(i)

(iD

( iii)

(iv)

The daily quantity ofdomestic elfluent from the factory shall not exceed 0.S KLD

Domestic Eflluent treatment and Disnosal:-
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land lor
percolation through soak pit ofadequate size within thl factory premises

The unit should empty septic tank and soak pit periodically through night soil tankers for safe
disposal and submit the copies of the receipti to the Board-on regu-rar b"asis.

A good house-keeping shall be maintained within the factory premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be mainiained to the emuent
collection system only and shall not be allowed to find way in open areas.

4

(D The unit shall take adequate measures for control of noise levels from its own sources within the premises
tn of noise. The limits are as follows

Day time is reckoned bei ween 6 a.m. to l0 p.m. and night timets reckoned between l0 p.m. to 6 a.m.

(iD Adequate mitigation measures shall be taken to control emissions of SO2, NO*, PMz s, RSPM. Applicantshall achicve followi Ambient Air ualit standards:

24 howly or 08 hourlv or 0r h6sly monirored. varues. as appricable, shal be complied with 9g% of the\_
lff,i#r'r""' 

2o/o of ihe time' they may exceed the timiis '[ut nor on two 
"onr".r,iu. days of

ll:rlilfTJ ffi;?"'l'"*'ff:'*I":H:?,yH:[Tr once every month rrom a ra,boratory
subriitted.ih;B;; irii" r.i,il;;;;."dff;il;.o*' re86 and the reporr shour<r be

(iiD

Near Pilerne lndustrial Estate, Opp._ Satjgao Seminary, Saligao-Bardez Goa_4o3S.l 1

Limits in dB A)LCategory of Area/ Zone

Day time Night time
Industrial Area 75 70

65 55
Residential Area 55 45
Silence Zone 50 40

S Not to Exceed Annual Aver 50 m
Not to Exceed 24 hours 80

NO. olN to Exceed n Inua era 40 Il')
Not to Exceed 24 hours 80 ll)PMro Nol to Exceed nn Iua Yer 60 IN
Not to Exceed 4 hours) I00 tnPMr.t Not to Exceed Annual A 40
Not to Exceed hours) 60 nl

Page 2 of5

CONDITIONS REOUIRED TO BE COMPLIED UNDER THE AIR ACT:

Commercial Area
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. 5. GENERAL CONDITIONS:

(D The unit shall not change or,alter the quantity, quality of discharge, temPerature or the mode of the

eflluent/ emission or hazardous wastes or control equipments provided for without previous permission of
the Board.

(ii) The unit shall provide facility for collection of samples of effluent. air emissions and hazardous wastcs to

tho Board stafF.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be

submitied at least 6b days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry ofthe validity shall accompany with penalty of50% ofthe Consent fees in

addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any

poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any ofthe permission(s) required under any

law, by laws and regulations in force.

(vi) This Consent does not entitle the party to commence activities until and unless all the other Permissions

as required under the relevant.statutes are obtained by the party and this Consent to Operate is confined to

matters arising out of the Air Act and Water Act only

(vii) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding

on the applicant.

(viii) The unit shall submit to this oftice, the Environmental Statement Report in Form V for the Financial Year

ending April to March by 30th September ofthe succeeding year as per the provisions ofthe rule l4 ofthe

Environment (Protection) (Second Amendment) Rules, I 992'

(ix) Reliable flow meter shall be installed to maintain record ofwater consumptiot/waste water generation per

day. The records so maintained shall be made available to the Board officials whenever required'

- (x) The unit shall bear the cost ofanalysis / monitoring in.case ofcomplaints received by the

Board/reinspectionsduetononcompliancesobservedbytheBoard&monitoringcarriedby
the Board'

(xi) The unit shall submit the details ofthe Public Liability lnsurance Policy under the PLI Act l99l' to the

Board oflice as aPPlicable'

(xii)TheunitshallsubmitretumsfordisposalofbatteriesundertheBatteries(Management&Handling)
Rules 2001' if aPPlicable'

(xiii)Theunitshallsubmitretumsfordisposatofe.wasteundertheE.WasteManagementamendedRules
2018, ifaPPlicable'

txiv) The unit shall submit retu

Rules 201 8, if aPPlicable'

rns for disposal of plastic waste under the Plastio Waste Management amended

Near Pilerne lndustrial Estate' OPp - Saligao Seminary, Saligao-Bardez Goa-40351 1

Page 3 of5
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6. Snecific conditions: v
i. The unit shall provide fixed water sprinklers around the entire plot area to suppress the fugitive

dust emissions.

ii. The internal road fmm the bertb no.l0 /lI to the berth the 7 has to be tarred.

iii. Wind breaker watl has to be provided of atleast l2m height for entire plot area of the berth no,9.
Also plantation has to be provided surrounding the plot area of berth no.9.

iv. Runoff from coal stock yard shall be collected and treated for removal of hearT metals and
quality to be monitored for heavy metals, phenols and organic carbons before disposal and should
meet the general standards for discharge of environmental pollutant(part A,, schedule VI, Marine
coastal area) Envimnment (Protection) Act 1986 and submii the 

"epo"t" 
to the Board.

v. Runoff from the entire plot area will have to be diverted to settling pond. Unit has to providc
settling tank tank ofsufficient capacity within 6 months.

vi. Unit has to submit bank guarantee of 50 lakhs for the compliance of the above conditions with a
validity of one year.

vii' The unit shall restrict the height of cargo stacks to a maximum of 6.5mtrs from the ground, and
the same shall be covered at all times with Tarpaulin during the stotage.

The vehicle fog system shall be effectively utilized during unloading/load ing of the cargo materiaY
to avoid dust escaping from the premise.

v l.

tx.

xlr.

\.

TI

The unit should have a complete plan ofarrival ofships and the permitted handling capacity shall
be strictly adhered.

If c_argo is dispatched by wagons then aI the wagons shourd be properry covered by Tarpaurin &tied.neatly inorder to avoid spillage during tranJport .The unit should also study on the aspects ofhaving a mechanized system for closing thJ wagons and submit a action pran for"the same

MPT should share the weather forecast data to the handlers at the port immediately on receipt.

cargo-rerated operations at the Mpr berths is permitted upto a wind-speed of 30 kms. / hr. withthe strict-adherence to the following conditions:

a' Normal operations permitted upto a wind-speed of2E km./hr. (i.e, Beaufort scare - 04).b' Precautionary measures should be in place with proportionate scaring-down operations when\z
the wind speed exceeds 2E kmlhr. (i.e. Beaufort scale _ 05)

c, All operations should stop at a wind_speed of30 km./hr.
d. Unit should intensiry Water sprinkling at 25 Km/h wind speed
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\-(iii. Hoppers has be provided at the berth/jetty to load the trucks or provide mechanism to stop

multiple handling of ore. Also mechanized loading and unloading system to be installed for

unloading of cargo directly into stacking plot area.

To,
M/s. MORMUGAO PORT TRUST (BERTH NO.9),
Shri. Guruprasad Rai,
Chief Engineer,
Mormugao Port Trust,
Headland Sada, Vasco da Gama, .

Mormugao - Goa

Copy to:- I Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The ca ital Investment of the unit is Rs. 3.86 crores

SHAMTLA Dos ?;sifl|ffffid 
b,

MILAGRES MTLAGRESMoNTETRo

MoNrErRo ?il";i?'.'J,:;1:

(Dr. Shamila Monteiro)
Member Secretary

Goa State Pollution Control Board

NearPilernelndushialEstate.opp.-SaligaoSeminary,Saligao.BardezGoa.4035

NEFT no. Amount Date
63 I r28 Rs.44,000/- (Air & Water Consent fees) 03t10/2019
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